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THE OILFIELDS (REGULATION AND DEVELOPMENT)
AMENDMENT ACT, , 1984

No. 20 oF 1984

[llth May, 1984]

An Act further to amend the Ollﬁelds (Regulatlon and Development)

Act, 1948

Be it enacted by Parliament in- the Thlrt}’-ﬁfth Year of the R6publlc
of Indla as follows

1

1. Thls Act may be called. the . Ollﬁelds (Regulatiqn ‘and Develop-

‘ment) Amendment. Act 1984, B A o
2. In section 6A of the Oilfields (Regulatlon and Development) Act

1948 (hereinafter referred to as the principal Act), in clause (b) of the

_ prov1so to sub-section.(4), for the words “iour years” the Words “three
, years shall be substituted. :

LN

‘uubs‘ututed namely: — -

“10. Every rule made under this Act-and every notiﬁcaﬁ‘on issued -
under sub-section (4) of seetion 6A shall be laid, as soon as may be

',_'after ‘it is made or issued, before each House of Parliament, while
it is in session, for a total period of thirty days which may be com-
prised in one session or in two or more successive sessions, and if,
" before the expiry of the session” immediately following the session
or the successive sessions aforesaid, both Houses agree in making
~any modification in the rule or notification . or both Houses agree
z_'that the rule or notification should not be made or issued, the rule

53 of 1948.

-~ 3. For. gection 10 of the prm01pa1 Act the followmg sectlon shall be

-~ or notification shall thereafter have effect only - such modified

form or be of no effect, as the.case may be; so, how‘ever, that any
such modification or annulment shall be without prejudice to the
validity of anything previously done under that rule or notification.”.
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